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IN THE CENTRAL ;naNISTPATIVE TRIBUNJJJ HYDERABAD BENCH AT •HYDERAB?w 
O.A.NO. 4507./93 

Date of Order: 6/7-93 

Dhiiional Failway MEnager, (ns) 
South Ceiitral. Railway, Secunderabad, 
c-rmncnt ty  ItrL ector (Con) 

S.C. Riy, Secunderabad. 
chien &igna3. Inspector 
Signal & Telecomunjcauon tpartrnent, 
.S.C.Rly, Secunderabad. 

S. 	 Applicants. 

- and 

1. 

- 2. Presidin4 Officer, Labour Court, 	 - 
Narayanaguda, A.P.Hyderabao. 	 - 

.. 	Respondents. 

For the 2ppli6antsL Mr.N.I:.Devraj, $C for Plys. 

For the Respondents: 

COnAN: 	 - 
THE HON'BLE NR.JUSTICE V.tJEELAThtI PAL) : vicg CHAIRMAN 

AND 
THE HON TELE NI(.P .T.TIRWENGAn'.j' : rsIEi:(flaJ) 

The Tribunal made the following Order:- 

Admit. The operation of the order dated 11-3-92 

in C.M.P..No. 	'-kT /83- is suspended until further orders. 

Issue notice to the Respondents. 	 - 

Post the Case on 6.9.93. 

7Y7' pa?1&taO4 -i). 

To 
The Divisional Railway Manager (B.(3) S.C.Rly, Secunderabad. 
The Permanent Way Inspector(con) S.C.Rly. Secunderabad. 

3,. The Chief Signal Inspector, Signal & Teleconmunication 
Department, b.C.Rly, Secunderabad. 

4. The Presiding Officer, Labour court, Narayanaguda, 1-derabad. 
S. One copy to Pir.N.R.Devraj, SC for Rlys. CXP.Hyd. 

One copy to Mr.  
One spare copy. 

pvin 	- 

Between: 
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IN THE CENTRAL ADINIST2ATIVE TRIBUNMj, 
J-IYDERABAD BENCH AT HYDERABAD 

7 

- 	
THE HON'BLE Mn.TJSTICE V.NEELADRI RADI/ 

VICE CHZIRMAN. 
AND 

THE HON'BLE M4.A.B.GORTY;MEMBER(AD).. 

ji.T.CFj,.!,-;DRASEKHAR
D 

THE HON'BLE 	REDLY 
MEIIBER(J) 

•• 	 4 

THE HON'BLE MR.P.T.TIRIJVENGADAM :M(A) 

Dated : 

0 RDEn/mJt'ietePt— 

Pt  

Th— 

O.A.NO.. 407 

• 

itted and Interim directions 
issued 

Alitwed  - 	 - 

Dis osed of with directions 	• 

DisrrVssed 

Dismssed as withdrawn 

Dismi sed for default. 

Rejec ed/ordered 

No or er as to costs. 
pvrn 

Cntn' njnitrj.A 

8 Jul, 193 




